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IN THE NATIONAL GREEN TRIBUNAL AT NEW DELHI

O.A. NO. 914 OF 2022

IN THE MATTER OF:-

KAMLESH JONWAL ... PETITIONER
VERSUS

UDAYPUNJ AND ANR. .. RESPONDENTS
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..... ./.' ....... ',,' llDDA / :......V· <; ," ) \
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1--. , . ...... . .'" . . . ' . ' • \ \ • . .' . 1

.~~: l aged. ab,9ut ,. t-~: ;:~ . :. years, }.:::p1resently \v,~'rRlng\., ~: : \.· ':arc: /<:.:/
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1. That I "amduly authorised' and competent to affirm the present

Affidavit on behalf of the Respondent/DDA or. the basis of the

records maintained by the Respondent/DDA and available with

the Respondent/DDA.Vide order dated 23-12-2023 , this Hon'ble

Tribunal was pleased to direct the Respondent No. 2/ DDA to file

specific response to paragraph 13 of the said order.

2. The Respondent No. 2/DDA respectfully places the following
...

submissions for the kind consideration of this Hon 'ble Tribunal:

a. That the land, on which the Barat Ghar, Pump House , Road

and Green belt is developed, was taken over physically

are enclosed herewith as
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b. That the Barat Ghar, the Pump House, Road and the Green

belt has been developed by the Respondent No. 2/ DDA

after approval of Facilities Plan ofKaveri Apartment by the

HUPW-COORDINATION (DDA) in its 284th Screening

Committee vide Item no.148 in the year 2009. True Copy

of Facilities Plan of Kaveri Apartment is enclosed herewith

is Annexure R2.

c. That as per said Facilities Plan of Kaveri Apartment:

A) total area measuring 3430 sqm was approved for
facilities of the Kaveri Apartments, whose
further approved area utilization is as under:

i) total area measuring 1100 sqm was approved
for C.S.C (Commercial Shop Centre) and is
currently existing as DDA market at site.

ii) total area measuring 1700 sqm was approved
for Community Hall and is currently existing as
Barat Ghar at the site.

iii) total area measuring 630 sqm was approved
for Pump House & UGR and is currently existing
as Pump House.

B) total area measuring 3665 sqm was under the Green
cover.

C) total area measuring 9360 sqm was under the Road.

3. That it is specifically denied that physical possession of the

subjected land i.e., Khasra nos. 480/396/87 (3-12), 479/396/87

(3-12),86 (9-12), 88 (9-17) and 67 (4-01) had not been taken, as

stated by concerned Land Acquisition Collection in its

counter affidavit filed before the Hon'ble High Court of Delhi
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m civl writ petition 6390/2014. In this regard, copy of

possession proceedings dated 21.04.2007 of handing­

over/taking-over of Khasra nos. 480/396/87 (3-12), 479/396/87

(3-12), 86 (9-12), 88 (9- 17) and 67 (4-01) is relied upon.

4. That the Hon'ble High Court of Delhi vide its Judgment dated

23.02.2015 in WP (C) 6390/2014 passed an order that the

petitioner is entitled to a declaration that the said acquisition

proceedings initiated under the 1894 Act in respect ofthe subject

lands are deemed to have lapsed. The DDA filed a SLP (C) No.

32635 /2015 in Civil Appeal No. 4590/2016 against the Judgment

dated 23.02.2015 of the Hon'ble High Court of Delhi and the

same was dismissed vide order dated 28.04.2016.

5. That the Respondent No. 2/DDA then filed Review petition (C)

Diary. no. 27968/2021 in Civil Appeal No. 4590/2016 and the

same was dismissed vide order dated 31.03.2022.

6. That after the Award was made by the Collector under Section

11 of Land Acquisition Act 1894 in 1980. Compensation amount

of Rs 17,37,385/- and Rs 10,000,00/- was paid by the DDA to

Land & Building Department, GNCTD against the said Award

vide cheque numbers 908137 and 906691 respectively dated 09­

01- 1981. As per Judgement dated 06.03.2020 of Hon'ble

Supreme Court of India in Indore Development Authority Vis

The provisions of Section 24(2) providing for a
deemed lapse of proceedings are applicable in case
authorities have failed due to their inaction to take
possession and pay compensation for five years or more
before the Act of2013 came into force , in a proceeding for
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7.

land acquisition pending with concerned authority as on
1.1.2014.

Section 24 applies to a proceeding pending on the
date ofenforcement ofthe Act of2013, i.e., 1.1.2014. It does
not revive stale and time-barred claims and does not reopen
concluded proceedings nor allow landowners to question
the legality of mode of taking possession to reopen
proceedings or mode of deposit of compensation in the
treasury instead ofcourt to invalidate acquis ition.

Therefore, in view of the dictat of the Judgment dated 06.03.2020

of Hon'ble Supreme Court of India in Indore Development

Authority Vis Manoharlal & Ors. , SLP (c) No. 9036-9038 of

2016, there seems to be no lapse of acquisi tion proceedings

initiated under the 1894 Act.

site 01, 02 and 06 as

on 13.12.2023 , was carried out and is enclosed herewith as

le drive links (Annexure R3).

e Respondent/DDA craves leave of this Tribunal to file

additional affidavit in case the need so arises.

~~
5 yrr~\24ooffl.:,..~\:;e \l , j ~l~ 2024 '" ~j;)J;I?, d:ecto< (LM)

~e \) ~r;\o~ . -+.. ~ ~ :jfR I New Delhi District
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~\~~~ 2024 that the contents of the above affidavit are true

." .,".f~o< (LM)
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11ANNEXURE R2

Note: The Respondent No. 2/DDA craves leave of this Hon'ble Tribunal to rely upon the hard copy of this plan during the hearing of the matter. 
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ANNEXURE R3  
VIDEOS 

 
Video of Site -1 
https://drive.google.com/file/d/1m-
QN7Dk6bGn9ECRwrMaghXfQuqNmJRgK/view?usp=sharing 
 
 
Videos of Site -2 
https://drive.google.com/file/d/1h-
dHJ69FMl9JdMeIX5CQ7jQIYXOIgvWt/view?usp=sharing 
 
https://drive.google.com/file/d/1cDxc24YBeJ6btcszo6aybIvl9LBxM5UT/view?
usp=sharing 
 
 
Video of Site -6 
https://drive.google.com/file/d/1hns1FNJiJ4Va3-K_5WmtFZ09v6mfk-
2M/view?usp=sharing 
 
 
Note: Sites marked as per the Demarcation Report and Site plan (Page 190) filed 
with Status Report cum Affidavit on behalf of Respondent No. 2/ DDA filed on 
13-12-2023  
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SITE 5 
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SITE 6  
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